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This is an application u/s 13(1)(i-a) and (i-b) of

Hindu Marriage Act, 1955 for grant of a decree of divorce

by dissolution of the marriage solemnized between the

petitioner and respondent on 15-07-2010 accordlng to

Hindu Rites and Customs in presence of both families,

friends and well wishers.

From the pleadings, it transpires that the

petitioner Petric Pradhan and respondent Boby Pradhan

being Hindus by religion marriage between them was

performed on L5-07-2010 according to Hindu Rites and

Customs and live as husband and wife for about two years.

The petitioner is an employee of Assam Rifles who had to

serve in remote places in the country, however he noticed

some abnormality in the behavior of his wife who became

aggressive and abuse the petitioner for no just reason

which sore their relation. Neveftheless, petitioner had been

tolerating the keeping in touch with his wife over phone but

due to ego and uncompromising attitude of the respondent

the relation between them was worsen with every passing

day in spite of best afford made by petitioner, his family



members and well wishers and eventually the marital

relation have broken down irretrievably leaving no chance

for reunion. It is pleaded that the respondent could not

conceive and because of this, she stay away from the

petitioner and in the year 20L4 she left the matrimonial

house and started living with her parents and did not come

back. Finding no way out, petitioner filed the present

divorce petition to get rid of the miseries caused by the

respondent.

After filing the case, notice was issued to

respondent by registered post which was duly delivered to

the consignee on 16-10-2021 as per report of the postal

authority but the respondent did not appear and contest

the case. As such, the case was proceeded ex-parte against

the respondent.

On being asked, the petitioner filed his evidence-

on-affidavit along with evidence of one supporting witness,

namely petitioner Petric Pradhan himself as PW 1 and

Gaurav Sarmah as PW 2 reiterating the same fact as hasl

been pleaded in the Petition.

From the aforesaid pleadings and evidence on

record it unerringly proves that the respondent married the

petitioner on 15-07-2010 and after marriage respondent

subjected the petitioner mental torture who refused to

budge the sincere afford the petitioner to bring her back to

his company who left her matrimonial house without iust

and reasonable cause which constituted a good ground to

pass a decree of divorce for dissolution of the marriage on

the ground of cruelty and desertion. It is also seen that the

r



respondent after proper service of notice on her did not

appear in court and accordingly, Court proceeded the

ex-parte against the respondent, thereby proving the fact

alleged by the petitioner for passing a decree of divorce on

the ground of cruelty and desertion by dissolution

marriage between the petitioner and respondent u/s

13(l)(i-a) (i-b) of Hindu Marriage Act, 1955.

In view of the forgoing discussion and reasons,

the marriage between the petitioner and respondent

performed on 15-07-2010 under Hindu Marriage Act, 1955

is hereby dissolved.

Prepare the decree accordingly.

(C.8. Gogoi)
District Judge,

Sonitpur:Tezpur


